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"It 18, therefore, clear that the quahty of work performed by
different sets of persons hoi iing different jobs will have io be
evalnated. There mav be differences in educational or technical

qualifications which may bhave
aiders bring to their job ah‘.hcu._
e T B VN,

WHOIC 1AaVE

2. There may also be other consider: S
relevanice (o efficiency in service which may jusiily the d

I : .
or a need to prevent stagnation in the cadre, so that FOOC
penormance can be clicited from persons who have reached top of
the pay scale. There may be various other similar considerations
which may have a bearing on cfficient performance in a job, This
Court has repeatedly obscrved that evaluation of such jobs for the

purpose of pay scales must be left 1o expert bodies and, unless there

are any mala fides, its evaluation shouid be accepted.”

7. In the case of Union of India and Others Vs, P. V. favikaran

reported in 1997 {1} SI.¥ 598 the Supreme Court had chided the

Administrative Tribunals for not adherin g to the principal that

deciding the pay scales of the different cadres is the work of the

expert body like Pay Commission and other and not resisting from
1 41 S e D

ta the pay scales recommended by the ay Commission

"Beiore parting with this appeal, we feel impelled to make a
few observations. Over the past fow weeks, we have come across
scveral matters decided by Administrative Tribunals on the qucstion
of pay scales. We have noticed that guite often the i)
interfering with pay scales without proper reasons and without

being conscious of the fact that fivation of nav is not their function,

el fization of pay is not their fanetio
It 15 the funciion of the government which nermally acis on the
recommendations of a Pav Commission. ange of pay scale of a

23 AT lE

-
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